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 SHRI  JYOTIRMOY  BOSU;  1  want
 to  make  a  submission,  Sir.  On a  pre-
 vious  occasion  you  were  good  enough
 to  allow  the  Adjournment  Motion  te
 be  taken  up  oy  the  following  day.
 Here,  Sir,  a  majonty  of  the  Opposi-
 thon

 MR  SPEAKER:  No,  it  was  not  @
 Precedent.  1  cannot  make  it  a  pre-
 cedent  1  cannot  change  the  rule
 I  myself  suggested  whether  we  could
 take  it  up  tomorrow  go  that  there  could
 be  no  procedural  objection,  but  you
 wanted  it  to  be  taken  up  today  I  am
 very  heipless  today

 SHRI  JAGANNATHRAO  JOSHI
 Under  Rule  377  उ  seek  your  permis-
 sion  Flease  allow  me  to  say  something
 just  for  a  minute

 MR  SPEAKER  Not  now

 आओ  इ्यामनादम मिश्र  अध्यक्ष  महोदय,
 स्य्ज  लिस्ट  30  परसेट कट  हुआ  हे  भग

 तो  हमारी  पालियामैस्ट्री  प्रोसेसिंग  में भी

 क  नहीं  पगा  a

 सम्यक  महोदय  आप  शॉट-नोटिस भेज
 दीजिये  या  कुछ  भी  भेज  दीजिये  q

 SHRI  $  M  BANERJEE  Sir,  we
 have  given  Calling  Attention  Notices,
 but  1  do  not  want  to  press  it  just  now
 t  request  you  only  to  ask  the  Finance
 Minister  to  make  a  statement  telling  us
 as  to  what  the  Governments  mind  is
 about  the  implementation  of  fhe  Pay
 Commission’s  Report,  after  having  de-
 taited  discussions  with  the  employees’
 representatives  Uufortunately  they
 have  not  said  anything  The  railway
 workers  and  the  defence  employees
 have  taken  strike  ballots  1  request
 you  to  ask  the  Finance  Minister  to
 make  a  clear  statement  that  nothing
 will  he  implemented  after  the  Cabinet
 decision,  unless  they  have  had  a  dis-
 cussion  with  the  employees’  representa-
 aves

 oem

 12.49  hrs.

 DEMANDS*  FOR  GRANTS—
 (MANIPUR),  1973-74

 MR,  SPEAKER  The  House  will  now
 take  up  discussion  and  voting  on  the
 Demunds  for  Grants  in  respect  of  the
 Budget  for  the  State  of  Manipur  for
 ‘1973-74.

 Demanp  No  1—Lanp  Revenvs

 MR  SPEAKER  Motion  moved

 “That  a  sum  not  exceeding
 Rs  13,33,000  be  granted  to  the
 President,  out  of  the  Congolidated
 Fund  भ  the  State  of  Manipur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  og  payment  during  the
 year  ending  the  318  day  of  March,
 1974,  in  respect  of  ‘Land  Revenue’ bd

 Demann  No  2--State  Excise

 MR  SPEAKER  Motion  moved

 “That  a  sum  not  exceeding
 Rs  133000  be  granted  to  the
 President,  out  of  the  Consvlidated
 Fund  of  the  State  of  Mampur,
 to  complete  tHe  sum  necessary  to
 defray  the  charges  which  will  come
 m  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 1974  in  respect  of  ‘State  Excise  "

 Demany  No  3  Taxts  on  VEUICLES

 MR  SPEAKER  Motion  moved

 “That  a  sum  not  exceeding
 Rs  987,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 to  complete  the  sum  necessary  to
 defray  the  charges  whic,  will  come
 ip  course  of  payment  during  the
 year  ending  the  318  day  of  March,
 1974,  in  respect  of  “Taxes  on  Vehi-
 Clea’  "

 *Moved  with  the  recommendation  of  the  President
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 DEMANy  No.  4—-Sares  Tax.

 MR,  SPEAKER;  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  1,26,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  318  day  of  March,
 1974,  in  respect  of  ‘Sales  Tax’.”

 Demanp  No.  5—Orner  Taxes  axp
 Durrs

 MR,  SPEAKER.  Motion  moved:
 “That  a  sum  not  exceeding

 Rs,  5,000  he  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  315  day  of  March,
 1974,  in  respect  of  ‘Other  Taxes  and
 Duties’.”

 Demanp  No,  6—StaMps

 MR,  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs  20.000  be  granted  6  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 to  complete  the  sim  necessary  to
 defray  the  charges  which  will  come
 in  course  Of  payment  during  the
 year  ending  the  315  day  of  March.
 1974,  in  respect  of  ‘Stamps'.”

 Demann  No  71—RectsTration

 MR,  SPEAKER  Motion  moved:

 ‘That  a  sum  not  exceeding
 Ra.  62,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  भ  the  State  of  Manipur.
 to  complete  tHe  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 19,  in  reapect  of  ‘Registration’.”
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 Demanp  No.  8—PARLIAMENT,  STATE  AND
 Union  Territories  LEcisrature

 MR,  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  7,05,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 1974,  im  respect  of  “Parkament,
 State  and  Union  Territories  Legis-
 lature’.”

 Demanp  No.  9—GENERAL  ADMINISTRA-
 TION

 MR,  SPEAKER.  Motion  moved:

 “That  a  sum  not.  exceeding
 Rs,  72,91,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  f  the  State  of  Manfpur
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  th:
 year  ending  the  3lst  day  of  March,
 1974,  10  respect  of  ‘General  Ad-
 ministration’.”

 Demanp  No.  10—ADMINISTRATION  OF
 Justice

 MR,  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs  2.78900  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Mampur.
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  Slst  day  of  March,
 1974.  in  respect  of  ‘Administration
 ot  Justice’.”

 Demanp  No.  11-—Jatis

 MR,  SPEAKER.  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  467,000  be  granted  to  the
 President,  out  of  the  Consolidated
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 IMR  SPEAKER:]}  President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,  Fund  of  the  State  of  Manipur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  315  day  of  March,
 1974,  श  respect  of  ‘Jails’.”

 Demann  No  12—Porrce

 MR,  SPEAKER;  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  2,36,58,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manrpur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 im  course  of  payment  during  the
 year  ending  the  31st  duy  of  March,
 1974,  an  respect  og  ‘Police’.”

 DEMAND  No  13-—-Civii  Supplies

 MR  SPEAKER  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  4,34,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  31st  day  of  March,
 1974,  in  respect  ,of  ‘Civil  Supplies’.”

 Demanp  No.  14--EpucaTIon

 MR  SPEAKER.  Motion  moved

 “That  a  sum  not  exceeding
 Rs,  3.7009,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  31885  of  March,
 1974,  फ  respect  of  ‘Education’.”

 Demann  No  15-—-Mepica.

 MR  SPEAKER  Motion  moved.

 “That  a  sum  not  exceeding
 Re.  73,34,000  be  granted  to  the

 to  complete  tHe  sum  necessary  to
 Gefray  the  charges  which  will  come
 mn  course  ०१  payment  during  the
 year  ending  the  31st  day  of  March,
 1974,  in  respect  of  ‘Medical’.”

 Demanp  No.  16—Pustic  ‘Hearts

 MR  SPEAKER,  Motion  moved:

 “That  a  sum  not  exceeding
 Rs  30.89,000  be  granteq  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  Of  payment  during  the
 year  ending  the  3ist  day  of  March,
 1974,  in  respect  of  ‘Public  Health’”

 DeMann  No  17—Famity  PLANNING

 MR  SPEAKER

 “That  a  sum  not.  excecding
 Rs  7.37,000,  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur.
 tw  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  315  day  of  March,
 1974  in  respect  of  Family  Plar-
 ning’”

 Motion  moved

 Demanp  No  18—AGRICULTURE  AND
 FIsneRies

 MR  SPEAKER  Motion  moved:

 “That  a  sum  not  exceeding
 .  Re  §2,28,000  be  granted  to  the

 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 m  course  of  payment  during  the
 year  ending  the  डे15  day  of  March,
 1974,  in  respect  of  ‘Agriculture  and
 Fisheries'.”
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 Demanp  No.  19-—-AnrmMaAL  Husvanpry

 MR,  SPEAKER:  Motion  moved:
 “That  8  sum  not  exceeding

 Rs.  21,57,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 to  complete  tHe  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  315।  day  of  March,
 1974,  ह  respect  of  ‘Animal  Hus-
 handry’.”

 Demann  No,  20—CooPreration

 MR,  SPEAKER  Motion  moved:
 “That  a  sum  not  exceeding

 Rs  10,33, U0,  be  gtanted  to  the
 President,  out  of  the  Consolidated
 Fund  भ  the  State  of  Manipur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 im  course  of  payment  during  the
 year  ending  the  3151  day  of  March,
 1974  in  respect  of  ‘Cooperation'.”

 DEMANp  No  21—Inpustnrirs

 MR  SPEAKER  Motion  moved

 “That  8  osum  not  exceeding
 Rs.  3118000  be  granted  to  the
 President,  out  of  the  Consohdated
 Fund  of  the  State  of  Manipur.
 to  complete  the  sum  necessary  to
 detray  the  charges  which  will  come
 m  course  of  payment  during  the
 year  ending  the  3ist  dav  of  March
 1974  m  respect  of  ‘Industries*”

 Dimann  No.  22—ComMounrry  Deve-
 LOPMENT

 MR,  SPEAKER:  Motion  moved:
 “That  a  sum  श  exceeding

 Rs  49 6,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur.
 to  complete  tHe  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  318  day  of  March,
 1974,  in  respect  of  ‘Community
 Devetopment’.”
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 Demand  No,  23—Las0ur

 MR.  SPEAKER.  Motion  moved:

 ‘That  a  sum  not.  exceeding
 Rs  2,83,000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 im  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 1974,  1n  respect  of  ‘Labour’.”

 Demanp  No,  24—Sratistics

 MR  SPEAKER,  Motion  moved,
 “That  a  sum  not  exceeding

 Rs  5,41,000  be  granted  to  the
 President,  out  of  the  Cunsohdated
 Fund  of  the  State  of  Manipur,
 to  cumplete  the  sum  necessary  to
 defray  the  charges  whith  will  come
 m  course  of  payment  during  the
 year  «nding  the  3151  day  of  Marrch,
 1974,  in  respect  of  ‘Statistics’  "

 DEMAND  No  25—IRRIGATION

 MR  SPEAKER  Motion  moved:

 “That  a  sum  not  exceeding
 Rs  1613000  be  granted  to  the
 President,  out  ot  the  Consohdated
 Fund  of  the  State  of  Manipur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 m  course  of  payment  during  the
 year  ending  the  31st  day  of  March,
 1974  im  respect  of  ‘Irngation'”

 DeMany  No  26—ExecTRicIty

 MR  SPEAKER  Motton  moved:

 "That  a  sum  not.  exceeding
 Rs  7600000  be  granted  to  the
 Prendent,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 to  complete  tHe  sum  neressary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 vear  ending  the  315  लश्  पे  Mirch,
 1974,  im  respect  of  ‘Electricity’”
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 DEMANp  No.  27—Pustic  Wonks
 (OrntcrnaL  Works  anp  Reparrs)

 MR.  SPEAKER.  Motion  moved:

 “That  8  sum  not  exceeding
 Rs.  63,33,000  be  granted  to  the
 President,  out  of  the  Consohdated
 Fund  of  the  State  of  Manipur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  31४8  day  of  March,
 1974,  in  respect  of  ‘Public  Works
 (Original  Works  and  Repairs)'”

 Demand  No,  26—Pusurc  Works
 (EsTABLISHMENT)

 MR.  SPEAKER  Motion  moved:

 “That  a  sum  not  exceeding
 Rs  1.02,33,000,  be  granted  to  the
 President.  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 to  complete  the  sum  necessary  10
 defray  the  charges  which  will  come
 fn  course  of  payment  during  the
 year  ending  the  jist  day  of  March,
 1974,  in  respect  of  ‘Pubhe  Works
 (Estabhishment)’.”

 Demanp  No  29-—Roapn  Trasport

 MR.  SPEAKER  Motion  moved.

 “That  a  sum  not  exceeding
 Rs.  (53,33,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 to  carnplete  the  sum  necessary  to
 detray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3ist  day  «f  March,
 1974,  in  respect  of  ‘Read  Trans-
 port'.”

 DeManp  No.  30—Famive

 MR.  SPEAKER:  Motion  moved:

 “That  व  sum  not  exceeding
 Rs.  1.34,000  be  granted  to  the
 President,  out  of  the  Consolidated
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 Fund  of  the  State  of  Manipur,
 to  carnplete  the  sum  necessary  to
 defray  the  charges  which  will  come
 ™m  course  of  payment  during  the
 year  ending  the  316  day  of  March,
 1974,  in  respect  of  ‘Famine’,”

 DEMANp  No.  31—Pxnsion  aND  OTHER
 RETIREMENT  BENEFITS

 MR.  SPEAKER.  Motion  moyed:
 “That  ai  sum  not  exceeding

 Rs.  7,20.000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Man:pur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  315  day  of  March,
 1974,  in  respect  of  ‘Pension  and
 other  Retirement  benefits'."*

 Demann  No.  32—StTationwgERY  AND
 PRINTING

 MR  SPEAKER  Motion  moved

 “That  ai  sum  not.  exceeding
 Rs.  6.67,900  फिर  granted  to  the
 President,  out  of  the  Consoldater
 Fund  of  the  State  of  Matmopur,
 to  conplete  the  sum  necessery  to
 defray  the  charges  which  2  come
 in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 1974,  ह  respect  of  ‘Stationery  and
 Printing’.”

 Demanp  No.  33-~Fonrest

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 हित  20,59.000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur.
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  318  day  wf  Marsch,
 1974,  1, ह  respect  of  ‘Forest’.”
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 Demany  No,  34—Mysce.Lcancous

 MR  SPEAKER  Motion  moved

 “That  a  sum  not  exceeding
 Rs  69,21,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Mampur,
 to  complete  the  sum  necessarv  to
 defray  the  charges  which  will  come
 in  cOurse  of  payment  during  the
 year  ending  the  315  day  of  March,
 1974,  .n  respect  og  ‘Miscel’aneous’  ”

 Demann  No  35—CapitaL  OUTLAY  ON
 Posuic  HEALTH

 MR  SPEAKER  Motion  moved

 “That  a  sum  not  exceeding
 Rs  56,00,000  be  gramed  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  wil!  come
 in  cOurge  of  payment  during  the
 year  ending  the  315  day  uf  March,
 gia  in  respect  of  ‘Capital  Outlay
 on  Pubhc  Health”

 Demany  No.  36—Capirta,  Outlay  on
 Irnrication  Navication,  EMsaNxMENT

 AND  DRAINAGE  WORKS

 MR  SPEAKER  Motion  moved

 ‘That  a  sum  not.  exceeding
 Rs  100,00,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  rouy  come
 ym  course  of  payment  during  the
 year  ending  the  3ist  day  rea  Merch
 1974,  in  respect  of  Capital  Cutlay  on
 Irrigation  Navigation,  Embankment
 and  Drainage  Works'’”

 Demanp  No  37—-Caprra,  OvtLay  on
 Frioop  Conrron

 MR.  SPEAKER  Motion  moved

 “That  a  sum  not  exceeding
 Re.  13,38.000  be  granted  to  the
 President,  out  of  the  Consolidated
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 Fund  of  the  State  of  Manipur,
 to  canplete  the  sum  necesgarv  to
 defray  the  charges  which  wll  come
 in  course  of  payment  during  the
 year  ending  the  318  day  of  March
 1974,  in  respect  of  ‘Capital  Outlay
 On  Flood  Control’  ”

 Demann  No  38—Caprita,  00713  on
 ELEctRiciry

 MR  SPEAKER  Motion  moved

 “That  a  sum  not  excezuing
 Rs  96,867,000  be  granted  to  the
 President,  out  of  the  Consolidatec
 Fund  of  the  State  of  \Lampur,
 to  camplete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  31st  dav  of  March,
 1974  in  respect  of  ‘Capital  Outlay
 on  Electricity’  ”

 Demann  No  39—CarritaL  Outray  on
 Roaps

 MR  SPEAKER  Motion  moved
 “That  ai  sum  ‘not  exceeding

 Rs.  1,50,67,000  be  granted  to  the
 President,  out  of  the  Consolidatec
 Fund  of  the  State  of  Manupur,
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  cc  re
 in  ‘course:  of  payment  during  the
 year  ending  the  315  das  of  March
 1974  in  respect  of  ‘Capital  Outlay
 on  Roads’”

 ‘
 Demann  No  40—Caprra,  Outiay  on

 Burtomcs

 MR  SPEAKER  Motion  moved

 “That  8  sum  not  exceeding
 Rs  +1,84,66,000  be  granted  to  the
 President,  out  of  the  Consohdated
 Fund  of  the  State  of  Manipur
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  cOurse  of  payment  during  the
 year  ending  the  313  Jay  of  March,
 1974,  in  respect  of  ‘Capital  Outlay
 on  Buildings’

 न
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 Demanp  No.  41—Carrra  Ovurtay  on
 Roap  TRANSPORT

 MR,  SPEAKER:  Motion  moved:

 “That  ui  sum  not  exceeding
 Rs.  §.33,000  be  granted  to  the
 President.  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur.
 to  complete  the  sum  necessary  to
 defray  the  charges  which  wil]  come
 in  course  of  payment  during  the
 year  ending  the  318  day  of  Merch.
 1974,  in  respect  of  ‘Camtal  Outlay
 on  Road  Transport’.”

 Demano  No  42—Carira  Ovrtay  on
 Srare  TRADING

 MR.  SPEAKER  Motion  moved

 “That  a  sum  not  exceeding
 Rs.  6,74 73,0000  be  granted  to  the
 President,  out  of  the  Consohdated
 Fund  of  the  State  of  Manipur,
 fo  complete  the  sum  necessary  to

 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  335  dav  of  March
 1974,  आ  respect  of  ‘Capital  Outlay
 on  State  Trading’  "

 Demann  No  43—Capitat  OUTLAY  ON
 InpustRiaL  “AND  Economic  DEveELor-

 MENT

 MR  SPEAKER  Motion  moved

 “That  a  sum  not.  exceeding
 Rs  37,535,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Manipur,
 1०  complete  the  sum  necricary  to

 defray  the  charges  which  will  come
 im  course  of  payment  during  the
 year  ending  the  3)st  day  of  March
 1974.  in  respect  of  ‘Capital  Outlay
 on  Industria}  and  Economic  Deve-
 lopment’.”

 Deaann  No,  44—Loans  any  ApvaNnces

 MR.  SPEAKER.  Motion  moved

 “That  a  sum  not  exceeding
 Rs.  56.14,000  be  granted  to  the
 President,  out  of  the  Consolidated
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 Fund  of  the  State  of  Manipur,
 te  camplete  the  sum  necessary  to
 defray  the  charges  which  will  ceme
 in  course  of  payment  during  the
 year  ending  the  3ist  Say  of  Match,
 1974,  in  respect  of  ‘Loans  and  Ad-
 vances'.”
 Any  hon.  Member  who  wants  to

 speak  now?  Shri  Sarjoo  Pandey.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore).  Shri  Biren  Dutta  wants
 to  speak.

 SHRI  5  M  BANERJEE  (Kanpur). After  Manipur  is  Andhra.  How  many
 hours?  We  have  not  decided,

 MR.  SPEAKER  One  hour  for
 Manipur  and  two  hours  for  Andhra.

 BIREN  DUTTA  =  (Tripura
 West).  Mr  Speaker,  Sir,  we  ore
 again  called  upon  to  discuss  about
 the  Demands  for  Grants  for  Manipur.
 Now  1  has  become  a  practice  of  the
 Centra!  Government  to  rule  the  ccuntry
 through  President's  rule  for  long  pe
 riods.  We  do  not  know  how  long  Man-
 pur  will  remain  under  President's  rvje
 But.  during  this  period  of  the  Predd-
 dent’.  rule,  we  find,  Manipur  hag  gone
 through  severe  drought  and  this  is
 telling  upon  the  people’s  lives.  In  this
 Budget.  the  provision  made  for  impro-
 vement  of  Agriculture  is  far  below  the
 expertation  of  the  people  of  Manipur.
 When  the  Central  Government  directly
 take  over  charge  of  the  administration
 of  a  State.  it  15  naturally  expected  that
 the  Centre  will  take  some  interest  in
 developmental  activities  But  going
 threugh  the  brochure  presented  along
 with  the  budget.  I  find  that  after  the
 rise  in  prices  of  almost  every  item,  the
 budget  provisions  have  become  aimost
 unreal,  and  during  the  coming  yeere,
 we  do  not  know  how  mueh  further  the
 Prices  will  go  up,

 In  regard  to  the  agricultural  sector,  के
 discussion  had  taken  place  between  the
 Members  of  Parilament  on  the  Advisory
 Committee  and  the  Government,  snd

 SHR!
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 fhey  made  certain  sugestions  for  im-
 mediate  improvement  of  the  agricultu-
 ral  sector  in  Manipur.  But  in  these
 budget  proposals,  there  is  no  reflection
 of  that  discussion  at  all,

 In  Manipur,  {rrigation  projects  are  a
 ‘must’  at  present  The  tribal  areas
 need  much  more  allotment  than  is  pro-
 posed  in  this  tudget  Though  Mani-
 pur  35  a  smal!  State.  it  has  a  large
 number  of  educated  unemployed  If
 we  bear  ajJl  this  in  mind  and  then  go
 through  the  budget  proposals  we  shail
 be  very  sorry  to  see  that  the  oudget
 does  not  measure  up  to  the  expecta-
 tions  of  the  people  and  the  needs  of  the
 State  So  I  would  again  request  Go-
 vernment  to  consider  about  the  provi-
 sion  especially  relating  to  agriculture,
 industry  irrigation  ang  power  These
 things  need  much  more  amount  than
 what  13  proposed  in  this  budget

 Further  we  have  also  to  look  into
 the  internal  condition  of  the  tribal
 areas  There  are  some  reports  in  the
 press  that  dissatisfaction  has  grown  we
 such  an  extent  that  the  Government  of
 India  are  thinking’  of  taking  some
 action  against  people  who  are  resort-
 ing  fo  anti-State  activities  This  2
 satisfaction  will  grow  if  we  do  not  take
 care  to  satisfy  the  needs  of  the  tribal
 areas

 First  of  all  roads  are  2  urgent
 necessity  nthe  trital  wes  So  roads
 and  other  things  shoul}  he  immediate-
 ly  developed  The  tribal  vouth  ,boald
 he  attracted  for  constructive  activites
 in  Manipur  and  for  this  also  mub
 more  amount  should  9  allotted
 Otherwise  there  is  possibility  of  a
 deterioration  in  the  law  and  =  order
 situation  and  there  are  already  come
 symptome  06  there  So  I  would
 request  Government  {>  look  into  the
 points  which  I  have  made  regarding
 allotment  of  more  amounts  for  agricnu)-
 tural  development  for  irnmgation,  for
 industries  and  for  providing  #mploy-
 ment  to  the  tribal  and  unemployed
 youth  of  Manipur

 With  these  words  I  support  the  bud-
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 भो  क्य  पांडे
 -  (शाजापुर)  अध्यक्ष

 महोदय,  हमारे  देश  में  कई  राज्यों मे

 आज  विधान  सभा मे  नही  हैं,  न  वहा  पर

 जनना  के  चुने  हुए  अमीनिधि  है  जिनमे  मनीपुर

 भी  एक  राज्य है  ।  मैं  नही  समझना आज

 राज्यो  मे  ऐसी  स्थिति  क्या  उत्पन्न  हुई  है

 जबकि  वहा  पर  एक  ही  पार्टी  की  सरकार  है।

 इसमे  यह  साबित  हाता  है  कि  रूलिंग  पार्टी

 मे  खुद  मनभेद  है।  जिन  नीतियों  का

 निर्धारण  क्या  गया  था  उन  पर  अमल  न  हाने

 के  कारण  आज  पुरे  देश  म  प्रताप  है  7  यह

 बान  मारे  उधर  प्रदेश  म  हुई  बिहार  में

 हुई  गुजरात  और  इससे  राज्य  मे  हुई  ।  वेसे

 ता  हमारे  देश  मे  सभी  जगह  पर  अवतार

 है  लेकिन  खास नीर  परजा  पिछड़े  हुए  हिम्मत

 है  जैम  पूर्वी  उधर  प्रदेश  है  आपकी  हिन्दुस्तान

 का  सबसे  पिछडा  हुआ  हिस्सा  है  या  मणिपुर

 की  जा  अवस्था  है  उसका  वर्णन  करना  बहुत

 ही  कठिन  है  ।  अभी  यहा  पर  हमारे  आई  जो

 बाल  रहे  थे  कि  शिक्षित  बेरोजगारी की

 समस्या  पानी  की  समस्या  खेती  की  समस्या
 शिक्षा की  समस्या  रोग की  समस्या-यह

 मारी  की  मारी  समम्याये बैरे  ही  पडी

 हैं।  केन्द्रीय  सरकार  ने  जो  बजट  प्रस्तुत  किया

 है

 ओ  |  भाल  मनी  तिवारी  (वतन-

 रामपुर)  अध्यक्ष  महोदय  अभी  कुछ  देर

 पहले  यहा  पर  ऊपर  से  पर्चा आया  था

 जो  मैंने  सेनेटरी  की  सेवा  मे  दिया  था  कि

 आप  तक  पहुचा  दें  लेविन  अभी  तक  उस  पर

 कोई  कार्यवाही नही  हुई  है  ।
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 अध्यक्ष  महोदय  मैंने  पूछा  है.  उसपर

 कार्यवाही  होगी  ।  (व्यवधान)

 आओ  एस०  एम०  बनाओं  जेसी  दशा है

 उसमे  कागज़  फेंकना  कोई  ऐमी  आत  नहीं

 है।

 MR  SPEAKER  There  15  no  justi-
 fication  for  it,  do  not  try  to  defend
 such  things.

 a  सरजू  पांडे  तो  ्  पह  कह  हा  था

 कि  मनीपुर  की  सरकार  बननी  चाहिए  थी  t

 पता  नहीं  क्या  स्थिति  है  जिनकी  वजह  से

 यह  नही हो  सका  ।  जो  बजट  बेश  किय  गया

 है  उसमे  प्रदेश  के  पिछड़ेपन  के  लिए  कोई  नयी

 बात  नही  है  ।  हम  लोग  समाजवाद  की  बात

 करते  है  t  पुरे  देश  म  आशा  थ  125  देश  के

 जो  पिछड़े  हुए  भाग  हैं  उनको  प्राथमिकता

 मिलेगी  लेकिन  बात  उल्टी  हो  रही  है  कि

 आत्मिकता उन  भागो  को  मिलती  है  जोकि

 आगे  बढ़े  हुए  है  1  पिछडे  भागो  के  सम्बन्ध  में

 बात  जरूर  की  जाती  है  लेकिन  सही  माने मे

 उनको  आर्थिकता  नहीं  दी  जाती  i

 आज  मनीपुर  के  निए  जो  बजट  पेश

 किया  गया  है  उनमे  करीब  पौने  मीन  क  ड

 का  बाट  दिखाया गया  है  ।  इस  तरह  से
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 के  बजट  के  लिए  तरह  तरह  के  टैक्स  लगाए

 आते  है  आम  अनता  पर,  जिसके  फलस्वरुप

 कीमत  बढ़ती  है।  इसलिए  मैं  चाहता  हू  कि

 जो  बजट'  हमारे  सामने  मणिपुर  का  आया  है,

 अव्वल  तो  वहा  पर  जल्दी  से  जल्दी  अनता  की

 चुनो  हुई  सरकार बनाई  जाये  आंक  बहा
 की  समस्याओ  को  समझ  सके  ।  व्पूरोेंगी

 को  उस  प्रदेश  को  भाग्य विधाता न  बनाया

 क्योंकि जेमी  व्पूरोकेमी  इस  देश  को  हे  बह

 सभी  को  अच्छी तरह  मे  मालूम है।  जहा  भी

 प्रेसोडेन्ट  रूल  होता  है  वहा  पर  पूरी  तरह  से

 दमन  का  जाल  फलाया  जाता  है  ।  वहा  पर

 सिवाय  जनता  की  आवाज  को  दबाने  के  भौर

 कोई  काम  नही  होता  है  जमा  कि  अभी  उत्तर
 प्रदेश मे  हुआ  है।  अब  वहा  का  बजट

 आयेगा  तब  उनपर  आस  होगी  ।  उसर  प्रदेश

 के  लिए  मैं  तजुर्बे  के  तौर  पर  कह  सकता  है
 कि  वहा  भी  ढुपूरोजेसी  ने  तूफान  मथाना

 शुरुआत  दिया  i  इसलिए  मै  यह  कहना  चाहता

 ह  कि  उसर  परदेश  मे  भी  जल्दी  में  जल्दी

 सरकार  बननी  चाहिए  ।  जो  हमारे  आज  पढे

 लिखें  बेकार  भाइयो  को  समस्या  है,  इरीगेशन

 को  समस्या  है,  पावर  की  समस्या  है  और  जो

 पिछड़ापन  है  उसको  दूर  करने  के  लिए  अधिक

 से  अधिक  व्यवस्था  करनी  चाहिए  ताकि  देश
 के  जो  पिछडे  हुए  भाग  है  वह  भो  आगे बढ़
 सक,  यही  मेरा  निवेदन  है।

 MR.  SPEAKER  Shri  Tombi  Singh
 stu मे  जो  भाटे  के  बजट  पेश  किए  जाने

 हैं  उनसे  मुद्रास्फीति हो  रही  है।  सभी  लोग

 जानते  हैं  कि  आज  हमारे  देश  मे  हए  की

 कीमत गिर  भई  है।  हर  राज्य ने
 चाटे का

 का

 “जट  पेश  किया  जाता  है  और  फिर  उस  भाटे

 He  might  speak  after  the  lunch  reress.
 13  bra.

 The  Lok  Sabha  adjourned  for  lunch
 श  Fourteen  of  the  Clock,

 - eiccnenatc


